
'"iF)
;d,

CENTRAL ADMINISTRATIVE..TRIgUNAL. PRINCIPAL BENCH

nR no.359/2003 in
O.il.No.1 4&6/2o0g

New De'lhi,this the t/ rh Oa, of December. 2OO3

HON,BLE SHRI SHANKER RAJU. MEMBER (J)

O. P. Tiwari -AppI i cant

-Versus-

Union of India & Others -Respondents

O R D E R (BY CIRCULATION)

The present RA is f i]ed by the review applicant.

seeking rev'iew of my order dated 14.10.2003 passed in OA

No.1456 /2OO3

2. I have perused my order dated 14.10.2OO3 as

al so the revi ew appl 'icat'ion and do not f i nd anv error

apparent on the face of the record or discovery of new

materia] which was not avai'lab]e with the rev'iew appl icant

despite due d'i 'l 'isence at the time of f ina'l hearinc. If

the rev'iew apo'l i cant i s not sat'isf i ed wi th the order

passed by the Tribunal remedy lies elsewhere. Bv wav of

this RA he wishes to re-argue the case, which is not

permiss'ible 'in terms of the provis'ions of Section 22 (3)

( f ) of the Admi n'istrati ve Tri bunal s Act, 1 985 read w'ith

Order XLVII. Rule (1) of CPC and also in view of the ratio

l ai d down by the Hon' b] e Apex Court i n K. A.i i t Babu &

Others v. Un'ion of India & Others, JT 1997 (7) SC 24.

The R.A. is accordinsly dismissed.- in circu'lation.
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